
CENTRAL ADMINISTRATIVE TRIBUNAL, JAB&LFUR BENCH

• CIRCUIT COURT SITTING AT BIIASPUR

O rig in a l A p p lica tio n  No. 700 of 2005

B ila sp u r , t.hjs th e  7 th  day of l^ rch , 2005

H an d le  S h ri J u s t ic e  B. £ m ig r a h i, Chairman 
f ix i'b le  S h r i ShanlUr Jfcasad, A d m in istra tiv e  Member

S .N . .Patro, S /o .  l a t e  S h ri S .V . Ratnam, 
aged  about 69 y e a r s , R /o . Maharani Ward, 
jagd aip u r, D is t r ic t  * B astar (G 3).

(By Advocate -  Shjri B ra fu ll N. Bharat)

V e r s  u s

A pplican t

1 . Union of Ind ia , through th e  
S ecreta ry , M inistry o f Horae 
A ffa ir s ,  Government o f  India, 
Lokriayak Bh&wan, New D e lh i.

2 .

3 .

The J o in t S ecretary  
M inistry o f  if£>tne A f fa ir s ,
New D e lh i.

The A s s tt  • S ettlem en t Commissioner, 
R e h a b ilita t io n  D iv is io n ,
(S ettlem en t M inistry o f  Fbme A f f a ir s ) ,  
^ is a i ia a ir  House, itfansingh Road,
New D e lh i. . . . Respondents

By J u s t ic e  B. ifen

O R D E R  (O ral) 

iq ra h i. Chairman -

The a p p lica n t was se rv in g  as a Senior A ccountant in  

Dandkarniya a r o je c t  and was p la ced  in  th e  pay s c a le  o f &s.

2 1 0 -3 8 0 /-*  I t  was r e v is e d  t o  R s. 4 2 5 - 6 4 0 / - w ith  e f f e c t  from
; - . ' [k

1 .1 .1 9 7 3 . A ccord in g ly , th e  pay of th e  a p p lic a n t was f ix e d

a t  R s. 5 8 0 /-  as o;i 1 .1 .1 9 7 3 . The n ext d ate  of increm ent was 
4* <y>v &*' J**?

1 5 .2 .1 9 7 3 J..Whiehj^was r a is e d  t o  R s. 6 0 0 / - .  ife reach ed  th e .

maximum o f R s. 64 0 / -  on 1 5 .2 .1 9 7 5 . He took  vo lu n tary  

re tirem en t from s e r v ic e  on 3 1 s t  August, 1980. At th e  tim e  

o f h is re tirem en t he was in  th e  s c a le  of R s. 4 2 5 -6 4 0 /- .  

Mirsuant t o  th e  orders o f  th e  C uttack Bench o f  th e  Tribunal

0 & £A No. 165/1990 th e  pay s c a le  of R s. 

i s e d  t o  Rs. 5 5 0 - 9 0 0 / - w . e . f .  1 .1 .1 9 7 3 . His

pay th u s became R s. 7 8 0 /-  on 1 .8 .1 9 8 0 . The a p p lic a n t  

subm itted  a r e p r e se n ta t io n  sometime in  1993 and fo llo w ed  i t

in  &  No. 164/199  

4 2 5 -6 4 0 /-  was rev



up w ith  rem inders th e  la s t  one b e in g  in  J u ly , 2004. I t  is  

s t a t e d  t t e t  th e r e  was some e r r o r .

*  2 *

2 ,  I t  is  a s e t t l e d  p o s it io n  o f  law th a t  rep ea ted  

r e p r e se n ta t io n s  do not ^opc-os e at  th e  p eriod  o f l im ita t io n .  

The Ok h&s been moved 123$ y ea rs  a f t e r  1993 orders and a f t e r  

a la p s e  of about 23 y ea rs  of h is  r e t ir e m e n t. I t  i s

unreasonable t<p e n te r ta in  su ch  r e p r e se n ta t io n s  a f t e r  exp iry
i ■ •

of such  lon g  p er io d  o f l im i t a t io n .  I t  i s  s e t t l e d  p o s it io n  

th a t  even i f  some error has been com m itted by th e  

resp on d en ts, no j u d ic ia l  d ir e c t io n s  can be is s u e d  a f t e r  sucih 

lon g  la p s e  of t im e . S in c e  th e  pay o f th e  a p p lic a n t hcts beeq 

b a s is  o f  th e  judgment o f th e  o th er  Bench o f*
le a p p lica n t (co u ld  have no other g r iev a n ce .

r e v is e d  on th e  

th e  Tribunal t

A ccord in g ly , th e r e  i s  no m erit in  t h i s  c a s e  and th e  i s  

d ism isse d . No c o s ts*

(Shankar Prasad)
A d m in istra tiv e  Member

(B# ‘ J&nigra h i)  
Chairman

tjtaicns? 3* â /wn. 
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